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18.56 hrs.
CONTEMPT OF THE HOUSE

MR. CHAIRMAN : As the House
is aware at about 14.53 hours to-day,
a visitor calling himself Usman Gani,
son of Shri Hafiz Mohammed Akbar,
shouted some slogans from the Visitors’
Gallery. The Watch and Ward Officer
took him into custody immediately and
interrogated him. The visitor has made
a statement, but has not expressed any
regret for his action.

I bring this to the notice of the

House for such action as it may deem
fit.

THE DEPUTY MINISTER IN
THE DEPARTMENT OF SPORTS,
IN THE MINISTRY OF WORKS AND
HOUSING AND IN THE DEPART-
MENT OF PARLIAMENTARY
AFFAIRS (SHRI MALIKARJUN) : I
beg to move :

“This House resolves that the
person calling himself Usman
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Gani, son of Shri Hafiz Mohd.
Akbar, who shouted some slogans
at about 14.53 hours to-day from
the Visitors' Gallery and whom
the Watch and Ward Officer took
into custody immediately, has
committed a grave offence and is
guilty of the contempt of this
House.

This House further resolves
that the said Usman Gani, son of
Shri Hafiz Mohamm:d Akbar, be
sentenced to simple imprisonment
till 6 30 P.M. on Wednesday, the
9th May, 1984, for the aforesaid
contempt of the House and sent
to Central Jail, Tihar, New
Delhi.”

“This House resolves that the
person calling himself Usman
Gani, son of Shri Hafiz Moham-
med Akbar, who shouted some
slogans at about 14.53 hours
today from the Visitors’ Gallery
and whom the Watch and Ward
Officer took into custody immezdi-
ately, has committed =a grave
offence and is guilty of the
contempt of this House.

This House further resolves
that ths said Usman Gani, son of
Shri Hafiz Mohamm:u Akbar, be
sentenced to simple imprisonment
till 6.30 P.M. on Wednesday, the
9th May, 1984, for the aforesaid
contempt of the House and sent
to Central Jail, Tihar, New
Delhi.”

The motion was adopted.
19.00 hrs.

The Lok Sabha then adjourned till
Eleven of the clock on Tuesday. May 8,
1984/Vaisakha 18, 1906 (Saka).
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